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ATTENDENCE-CUM-ORDER SHEET OF THE HEARING OF ALLAHABAD BENCH OF THE NATIONAL
COMPANY LAW TRIBUNAL ON 19.07.2017

NAME OF THE COMPANY: Himalaya. Lasdans v South Eadr UP Powes Toanamlzsion (o Lid,
SECTION OF THE COMPANIES ACT: U/S 3 of I BB Code of 2086 .
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CP No. 18/ALD/2017

Sri Pawan Sharma, advocate along with Pratik Nagar for the
Operational Creditor, none for the Corporate Debtor. In this
matter argument of the parties have already been heard.
Further the clarification as sought for is not yet provided date,
despite sufficient opportunity given to the opposite party.

In view of this, the mater is now reserved for the order.
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